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OPEN COURT 

U:NTRAL AO"'INISTRATIVE TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD 

ORIGINAL APPLICATION NUMBER., 12'51 Of 1999 

- -· 

ALLAHABAD, THIS THE 17th DAY Of 0 CTOBE R, 2003 

HON'BLE MR. JUSTICE R.R.K.TRIVEDI, V.C. 

Shri Jokhan Misr a , s/o Late Shri Ganpat Misr a 
rIo Vi 11 age :n ~a n da , P • 0. B h a tn 1 , 
Tahsil Saleempur, ~istrict-Deoria. 

• •••• Applicant 

(By Advocate: Shri s. Prakash) 

VERSUS 

1. Union of Indi a thr au gh the Chairman, 
Railway Board, Rail Bhaw an, New Delhi. 

2. Gener a l Manager, North Eastern Ra ilway , 
H.Qr. Gor akhpur, District-Gor akhpur. 

3, D.R.M., N.E. Railw a y, Varanasi Division, Varan asi, 
Dis t r i c t - Va r a n as i . 

4, D.R.M. N. Ra1lway , Luck now Division, Hazratganj, 
Luck now. 

• •••• Respondents 

-
(By Advocate : Shri K.P. Sinoh) 

~ -
0 R DE R -- -~-

By Hon'ble Mr. Justice R,R.K. Trivedi, V,C. 

By this O.A. applicant has prayed several reliefs for 

which he is entitled after his retirement. The applicant joined 

...J'-..... \q {" s-~ 
Northern Railway on 15.12.~~as Signaller in Lucknow 

Division. The applicant retired from N.E. Railw a y on 

31.05.1993. 

2. The grievanCE of the applicant is that he has not been 

paid r e tiral benefits and many other dues for which he \o.BS 
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3. Respondents have,on the other hand,fi).ed counter 

rep1y in para-10 whereof it has been stated that the applicant 

failed to handover the charge paper and also retained the 

_.,"'\Mat~~b '-( 0- A._ 
1 ~~of railwa y ·-~'s~•a hence he was not paid gratuity. He 

-..A... 
deposited the char ge paper on 06.01.1995 and the materi~t-t 

were returned on 25.05.1995 and there after the amount of 

gratuity was released on 23.06.1995. It is submitted by 

counsel for the respondents that there was · no delay in paying 

the amount of gratuity and applicant is not entitled for the 

relief. 

4, I have consicEre d the submission made by counsel for 

the parties. 

5. In my opinion, since the ~plicant has filed detailed 

represents ti.on (Annexure-!) wherein he has claimed his verious 

-<'--w i t h v-
claims pendingLthe railw ays. In my opinion, appropriate 

authoriti~s in the respondents -establishment may -be directed to 

'-'\ 
decide the representation of the applicant (Annexure-!) end\!, 

itemwise claim {r ttu .,.Jil i • •;: by a reasoned order within 4 

months from the date a copy of this order is filed. 

6. The O.A. is accordingly disposed of finally with a 

direction to D.R.I"'., N.E:. Railway Varanasi Division, Var anasi 

to consider and decide the representation of the applicant 

(Annexure-!) within a period of 4 months from the date 
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a copy of this order is fil ed . The respondent No.3 shall 

also decide the itemwise claim of the applicant by a reasoned 

order. To avoid de lay, it sha 11 be open to the applicant 

to file a representation a lon g with the copy of this order. 

7. There will be no order as to cos ts . 

Vice -Ola ir man 

shukla/-


